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OFFICE OF THE DISTRICT MAGISTRATE (WEST)
GOVT. OF NCT OF DELHI

PLOT NO.3, SHIVAJI PLACE, RAJA GARDEN » NEW DELHI
Emalil: patelsdm@nic.in

No. PA/SDM/PN/ZOZS/H?— Dated: 02/01/2023
Sub: In the matter of Ms. Alka Jain Vs, NDMC & Ors.

Please find enclosed herewith a Revised Action Taken Report in the
matter noted above in Case Execution No. 24/2022 and OA No. 60 /2022 in the
matter of Ms. Alka Jain Vs, NDMC & Others for kind perusal and further

directions please.

The earlier Action Taken Report submitted vide Dispatch No.
PA/SDM/PN/2022-23/06 dated 02/01/2023 may be treated as withdrawn.

(SEEMA GROVER)
TEHSILDAR (PATEL NAGAR)

Copy to:-
1. District Magistrate, Central District.

2. SDM, Civil Line
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ACTION TAKEN REPORT

A letter No. SDM/KB/2022/6959-61 dated 23/12/20222 was received in
West District from SDM (Karol Bagh) of Central District informing about the
notice of Hon’ble NGT in the matter of Alka Jain Vs. NDMC & Ors in Case
Execution No. 24/2022 and OA No. 60/2022. Vide said letter, it was informed
that the property bearing H.No. 420/6, Teacher Lane, Anand Parbat, New
Delhi-110005 does not fall under the jurisdiction of District Central and the
said address pertains to SDM (Patel Nagar) of District West (Annexure-I).

2 It was reported by the revenue officials that the property, in question is
situated under the revenue estate Sidhora Khurd falling under SDM (Civil
Lines) of Central District. This observation is supported by several revenue
documents like Aksizra of Village Khampur Raya, Award No. 20/88-89 related
to property no. 4-5/A, Upper Anand Parbat, Village Sadhora Khurd and copy of
the same are enclosed for reference please. However, the said property falls
under Police Station Anand Parbat and all police related matters are being
dealt by SDM (Patel Nagar) of West District.

3. Keeping in view of the seriousness of the case and after receipt of letter
dated 23/12/2022 from SDM (Karol Bagh), immediately a joint inspection was
carried out at the site by revenue officials of SDM (Patel Nagar) of District West
and SDM (Karol Bagh) & SDM (Civil Lines) of District Central on 29/12/2022.

4. As per joint inspection report, no construction material is lying outside
the said property and photographs taken during inspection are attached
herewith for reference please. The joint inspection report dated 29/12/2022
along with statement of Sh Mohan Singh R/o H.No. 420/6, Teacher Lane,
Anand Parbat and photographs taken from the site are also enclosed as
(Annexure-II).

S5 It is pertinent to mention here that last proceedings before Hon’ble NGT
held on 16/12/2022 was attended by Standing Counsel of the Department and
District Magistrate (Central District) (Annexure-III) and communication with
regard to jurisdiction of the property has been made with West District by SDM
(Karol Bagh) vide letter dated 23/12/2022 Immediately afterwards, a joint
inspection was carried out and it was found that presently no
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construction material is lying outside the said property at H.No. 420/6,
Teacher Lane, Anand Parbat, New Delhi. As regard, unauthorized
construction/encroachment at the site is concerned, the matter pertains to
MCD, Karol Bagh Zone.

6. This report is being issued with the approval of DM (West).

%///‘%@5
4/
(SEEMA GROVER)

TEHSILDAR (PATEL NAGAR)

Enclosed Annexures As Above.

Copy to:-
1. District Magistrate, Central District.
2. SDM, Civil Line
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Dated : 23\12-\u
To,

- The Divisional Magistrate (West)
Nehru N agar Shivaji Palace Plot No.3,
Vishal Enclave Raja Garden New Delhi-110018,

lagistrate Pate] Nagar (District Wes

Therefox_‘e_, the same is being forwarded for necessary action at your end,

Lof DM (Central),

4. P@%% o file
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DIVISIONAL MAGISTRATE:
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“~GOVT OF NCT OF DELHI
- OFFICE OF THE SUB DIVISION MA TE OL BAGH)

OLD PWD OFFICE FLATTED FACTORY COMPLE JHANDEW DELHI
F.N. SDM/XB/2022/ &ASa—6E 7,  Dated : 23\|2- o2
To,

The Divisional Magistrate (West)

Nehru Nagar Shivaji Palace Plot No.3,

Vishal Enclave Raja Garden New Delhi-110018.
Sir, .

Please find enclosed here with notice of the Hon'ble court of Sh. Arun Kumar Tyagt M
case title. Alka Jain vs NDMC & Ors, (Case Reg. No. EX No. 24/2022 and OA.No. 60/2022), Date
of Hearing 12.10.2022 received in this office on 25.11.2022 on the above cited subject cited. In
. this regard, I am to say that the address of the property bearing No, H.N0o.420/06, Teacher '
-Lane, Anand Parbat, New Delhi-110005, does not falls under the jurisdiction of District

Central. The said address pertain to Sub Divisional Magistrate Patel Nagar (District West)
Therefore, the same, is being forwarded for necessary action at your end.

“

This issues with the prior appr f DM (Central).




o

Ttem No. 4 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH,; NEW DELHI.

(Through Physical Hearing with Hybrid VC Option)
Execution Applications Na, 24 /2032
In
Original Application No, 60/2022

Allsa Jain ..Applicant

Versus

North Delhl Municipal Corporation & Ors. ...Respondents

Date of hearing: 16.12.2022

CORAM: HON'BLE MRE. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER,
HON'BLE DR. AFROZ AHMAD, EXPERT MEMEBER.

Applicant; Mr. Vikrant Pachnanda end Mr. Mukul XKatyal,
Advocates with Ms. Alka Jain, in person.

Respondents: Ms. Jyotl Mendiratta, Standing Counsel, GNCTD with
Ma. Sonika, DM (Central), Delhi (through VC).
Mr, Narender Pal Singh, Advocate for DPCC (through
vC).
Ms. Puja Kalra, Advocate for MCD with Mr, Kumar
Mahendra, Executive Engineer for MCD. .

Application under n 25 r with 6 and 28 of
N Tribunsal Act 10.
ORDER

1, 'The applicant Has filed the presemt Execution Application for
execution of order dated 16.02.2022 passed by this Tribunal in 0.A No.
60/2022 titled as Alka Jain Vs. North Delhi Municipal Corparation
and Others.

2. The epplicant-Ms. Alka Jain filed the above said Original
Application ageinst Mr. Mohan Singh residing at house no. 4207086,
Teacher Lane, Upper Anand Parbat, Delhi complaining thet he is
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E. A, No. 24/2022 ' Alke Jain Ve. NDMC & Ots. W{.’/

2=

carrying on unauthorized construction and has dlso kept bullding
material outside his house without taking necessary precautionary
easures and the same is causing air pollution.

3. Vide order dated 16.02.2022 passed in ebove sald Orignal
Apptication, this Tribunal directed the District Magistrate and DCP,
Centrsl Zone as well as Commissioner, North Delhi Municipal
Corporation to look into the matter and take remedial action within six
weeks In accordence with law by following due process and the

application wes disposed of dccordingly.

4, The applicant filed the present execution application claiming that
no ection has been taken by the above sald Authorities in complience of

above sald order.

5. Vide order dated 12.09.2022 this Tribunal directed the Member
Secretaty, DPCC to submit a factual verification and action taken report
within gix weeks and also directed presence, through Video Comferenioe
Pacility, of the District Magistrate and Deputy Commissioner of Police,
ed by Commissioner, Municipal

Central Zone and Officer duly auther

6. In compliance thereof report of the Joint Committee was filed by
DPCC vide email dated 11,10.2022. Copy of Status Report of action
taken on behalf of respondent/MCD (North DMC) was sent by DPCC
along with its report.

7. In the Status Report, Mr. Rajesh Gupta, Exeeutive Engineer (M)}-IL

Karol Bagh Zone stated that the Department has taken an encroachment
removel ecton ageinst the bullding material étc., stacked outside the

House No. 420/06, Teachsr Lane, Upper Anand Parbat, Central, Delhi on~
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E. A, No. 24/2022 Alka Jain Vs. NDMC & Ors,

<=

23.09.2022. During action whatever buflding materinl lying was remove: i
completely. The photographs taken during the action were attached with
the Status Report as annexure A.

8. The epplicant sent photographs of the site teken on 08,10.2022
through email dated 11.10.2092 showing dumping of the construction

material on the site in question,

9. In the present case the construction materiel is stated to have
. been removed on 23.09.2022 as shown by photographs taken by official
of the MCD on that date but subsequently the construction material {s
stated to be lying there on 08,10.2022 as shown by the photographs
takén by the applicant and the same appears to have been again
remcved as shown by photographs taker by official of the DPCC on
10.10.2022,

10. Ms. Shweta Chauhan, DCP (Central] Deldi and Mr. Deepak
Chandra, ACP, Patel Nagar appeared through video conferencing and M.
Puja Kilra, Advocate appeared: on behalf of Municipal Corperation of
Delhi with Executive Enginser, MCD who appeared through VC.

11. None appeared on behalf of District Maglstrate {Centrdl), Dellid. No
application for exemption from appearatice was received from the District
Magistrete (Central), Delhi, Vide ordér dated 12.10.2022 costs of Rs.
10,000/ on the District Magistrate, Central Zorie which were ordered ta

be paid to the applicant on the next date of hearing.

12. We interacted with DCP, Central Zone who could not inform us
about eny action taken in compliance with order dated 16.02.2022
pasaed by this Tribunal in 0.A No. 60/2023 titled as Alka Jaln Ve
North Delhi Municipal Corporation & Others the Execiztive Engineer,
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E. A, No. 24/2022 Alka Jain Vs: NDMC & Ors.

4

MED could not meke any communication {0 U8 due to some technical

problem on his part.

13. Vide order dated 12,10.2022, presence of the District Magistrate
and the DCP (Central Zonme) and concerned office/in charge of the
concerned branch/division of the MCD was ordered and notlce wes algn
ordered to be igsued to the respondent no. 4-Project Proponent- Mohan
Singh requiring him to file his reply within three weeks, The DPCC was
directsd to verlfy the facts as to who had dumped the
canstruction/demolition materials on the site in question and take
appropriate actioni for imposition of efvironmental compensation hy
{ssuing notice to the person ooncem and following due process of law
and subinit its action taken report within six weeks.

14, In compliance DPCC has fled status report vide email dated
15.12.2022, inter difa mentioning therein that show cause notices for
imposition of environmental compensation have been issued to M/s.
Mohan Singh end M/s. Prem, DCP, Central District, Delhi has also file
Action Taken Report vide email dated 14.12.2022. Written submisaions
have also been filed by the epplicant vide email dated 15.12.2022.

15, Mr. Mohan Singh-respondent no. 4, has appeared in person and
submitted that he did not store any construction material and did not

vialate aty environmental norms and he seels to file reply.

16. Ms. Jyotl Mendiratta, Standing Counsel, GNCTD has ‘appeared for
respondent nio, 3-SDM and District Magistrate (Central), Delhi and secks

time to file reply on their behalf:

17. Reply/response be filed by respondents no. 3 and 4 and the
District Maglstrate (Central), Delhi within three weeks by email at
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E. A. No. 24/2022 Alkg Jadn Vs. NDMC & Ors.
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judicial-ngt@gov.in preferably in the fomn of seatrchable PDF/OCR
5 o3 mmnmmmmﬁ o e .,

18. In the course of hearing we Have inferacted with Mr. Kumar
Mahendve, Executive Enginedr for MCD who hes undertaken to verify
the facts regarding storing of construction meterisl on the road and fle
Teport i this regard.

18, Report be filed by Mr. Rumar Mahendra, Bxecutive Engineer for
MCD withia thres weeks by emafl at judicial-ngt@gov.in preferably in
the form of searchable POF/OCR. supported EDF and uot in the form of

20, List for consideration on 16.01.2023,
Dr. Afroz Abmad, EM

December 16, 2022
AVT

e
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